
ln the National Companv Law Tribunal. Jaipur

Item No.301
lA No. 231/JPR/2019
IA No. 232lJPRl2019
IA No. 227/JPR/2019
IB No. 707(PB)/2018
TA No. 78/2018

UNDER SECTION 7 OF IBC, 2016

ln the matter of:

M/s Indus Container Lines Pvt. Ltd.

VS.

M/s Jadoun International Pvt. Ltd.

CORAM
DR. DEEPTI MUKESH,
HON'BLE MEMBER (JUDICIAL)

For Petitioner (s)

For Respondent(s)

. . . ...Applicant/Petitioners

..Respondent

Order delivered on 26.07 .2019

: Shivangshu Naval, Adv.

: None-appeared

ORDER

v

The learned counsel for RP seeks indulgence of the Court and mentioned

the application which was listed Yesterday. He fuither states there is an urgency"

The GIRP is already expired on 24th July, 2or9 and next coc meeting is

scheduled to be held on 29th July,2019 but without this application being allowed

the CoC will not be able to function. The learned counsel for RP states that the

IA No. 227|JPR/2019 is filed for seeking extension of CIRP period yesterday.

While considering application, the learned counsel could not find and show the

Himani



list of CoC Members, and voting

to inadvefience overlooking he cou

annexed with the aPPlication. The

is annexed which shows that the

period at proposed resolution 10 w

rights. The list of CoC Members

sheet is on record. Considering the

record, the application is allowed

allowed from the date of exPiry o

Application is allowed and di
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annexed. Leamed counsel states that due

not specifically point out the same, already

ing sheet and summary report of e-voting

lution with respect to extension of CIRP

approved by CoC with 88.61 per cent voting

ith their coffesponding claim and e-voting

submissions made and documents placed on

extension of funher period of 90 days is

CIRP period which is from 24th July,2019.

of in terms of above order"

(DR.OilEPrt MUKESH)
MEMBER (JUDICIAL)


